HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

NOTIFICATION

No: 220 —Ad ey /RGILP  Dated:!! .09.2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favbur of:

Ms. Qurat Ul Showket

D/O Showket Ali

R/O Humhama, Abu-Bakar Colony, near KESRT MANU Arts & Science
College, Tehsil & Budgam

vide Notification No. 1147 of 2023/RG/LP Dated: 03.06.2023 has been

declared as Absolute/Final.

By Order | oA
V /F‘G)/lOL\?
e 0

Registrar (Administration)

No: Y5157\ .. RG/LP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Qurat Ul Showket, Advocate
...... for information and necessary action. 3
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Registrar (Administratim?{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok % k

NOTIFICATION

No:22ol. b2 et /RGILP Dated: || .09.2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tariq Ahmad Ganie
S/O Late Ali Mohammad Ganie
R/O Sugan, Tehsil Chitragam, District Shopian

vide Notification No. 2014 of 2022/RG/LP Dated: 14.11.2022 has been

declared as Absolute/Final.

By Order \/, ( Ty
| > N0

P
Registrar (Administration)

No: UoTWU—2\ RGP Dated: \\ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tariq Ahmad Ganie, Advocate
...... for information and necessary action. ,
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Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k % % %

NOTIFICATION

No: 22y -al>eh (| /RG/LP Dated:!! .09.2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raoof Rehman Dar
S/O Ab. Rehman Dar
- R/O Bona Mohalla Adder, Tehsil Bijbehara, District Anantnag

vide Notification No. 1957 of 2022/RG/LP Dated: 14.11.2022 has been

declared as Absolute/Final.

By Order

o

7,7
Registrar (A}d\ministration)

(Y
V
No: Y0122~ X RGP Dated: |\ .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Raoof Rehman Dar, Advocate

...... for information and necessary action. ‘ ,
0
| o’

— -
Registrar (Administration)
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' HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok k K

NOTIFICATION

No: 22170of 2024/RG/LP Dated: 07.09.2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Azha Igbal

D/O Sh. Javed Igbal Wani

R/O Lane 02 Bul-Bul-Bagh, Barzulla, Tehsil Srinagar South, District
Srinagar

vide Notification No. 549 of 2024/RG/LP  Dated: 15.04.2024 has been

declared as Absolute/Final.

By Order \—/‘ ,
— :

Registrar (Administrati(;n)

No: 39750-56/RG/LP Dated: 07.09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Azha Iqgbal, Advocate

...... for information and necessary action.

Registrar (Administration)

i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k k k%

NOTIFICATION

No:22e3-o{>90f 2023/RG/LP  Dated: | .09.2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Firdous Hussain Bhat
S/O Mohammad Hussain Bhat
R/O Ajar, Tehsil & District Bandipora

vide Notification No. 1852 of 2022/RG/LP Dated: 11.11.2022 has been

declared as Absolute/Final.

| s
By Order \/%/\1
: 67"

~
Registrar (Administration)

No: U131 —-X7) /RGP Dated:!! .09.2024 C/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Firdous Hussain Bhat, Advocate
...... for information and necessary action.

v
N
Registrar (Administration)

a



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

NOTIFICATION

No: 32 el oy Y /RGILP Dated: |1.09.2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sagan Preet Kour
D/O S. Harbajan Singh
R/O Gamaraj near Gurdwara No.1, Tehsil Tral, District Pulwama

vide Notification No. 302 6f 2023/RG/LP Dated: 14.02.2023 has been
declared as Absolute/Final.

)

- By Order VW \Z‘;\/};ﬁ)‘f
S

—
Registrar (A@stration)
No: Ue T3 &-U C RGP Dated: || .09.2024 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sagan Preet Kour, Advocate
...... for information and necessary action.

A

-
Registrar

%

dministratio/n)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:X> Lo el Ne) U IRGILP Dated: || . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahan Sajjad Kichloo
S/O Sh.Sajjad Hussain Kichloo R/O 19,6 Near Kichloo Mohalla,
Tehsil & District Kishtwar, Pincode-182204

vide Notification No0.306 of 2023/RG/LP dated 14.02.2023 has been declared

as Absolute/Final.

By Order
A{s/sistant RegML.P.)
No: UeS1R>0. RGP Dated: _{| .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shahan Sajjad Kichloo, Advocate

...... for information and necessary action.

¢ —
A istan’tgﬁezgistrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

NOTIFICATION

No:llfgbdk'l&/q /IRGILP Dated: \\.09.2024

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Uttara Sethi
D/O Sh.Sandeep Sethi

R/O 43 A/D, Gandhinagar, Green Belt, Tehsil & District Jammu
vide Notification No.1050 of 2024/RG/LP dated 31.05.2024 has been declared

as Absolute/Final.

By Order

oz
sistant Registrar (L.P.)

No: YeeS 1 -0 RG/LP Dated: .| .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
g. I\S/lec:retary, Bar Council of India, New Delhi.
. anager, Government Press, Srinagar f ication i '
4 Manager, Governrmer gar for publication in the next issue of
: President, J&K High Court Bar Associati
, | ion, Jammu.
5. CPC g-Courts High Court of J&K and Ladakh. Srin
the official website. |
6. Incharge Chief Librarian, High Court Win
, and also keeping record of the same.
. Ms. Uttara Sethi, Advocate

...... for information and necessary action

agar for uploading on

9 Jammu/Srinagar for information

hjpe

ASSiSta nt .
L Reglstra r(L.p, )



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No oS ah >e> M JRGILP Dated: | . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sidhant Maini
S/O Sh.Ashok Kumar Maini
R/O Villahge Hari at present Surankote, Poonch

vide Notification No.70 dated 17.06.2019 has been declared as
Absolute/Final.

By Order
. & —
A@gtant Registrar (L.P.)
No:U®NC 2S  RGAP Dated: || .09.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sidhant Maini, Advocate
...... for information and necessary action.

o

Aﬁiistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

No>S> oh~. > /RGILP Dated: !!. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rishav Kumar Vaid
S/0O Sh.Ashok Kumar Vaid

R/O H.No.67 Lane 3, Ext 1A, Green Avenue, Trikuta Nagar, Tehsil Bahu,
District Jammu

vide Notification No0.667 of 2022/RG/LP dated 30.05.2022 has been declared
as Absolute/Final.

By Order

stistar%ﬁéém.P.)

No: Ltbl%é -43 RG/LP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rishav Kumar Vaid, Advocate

...... for information and necessary action.

A@Eistant Rem.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No:pgﬁw%lﬁﬂi JRG/ILP Dated: !!. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Khushboo Abrol
D/O Sh.Sunil Abrol
R/0 95/8, Greater Kailash, Jammu

vide Notification No0.2167 of 2023/RG/LP dated 28.09.2023 has been declared

as Absolute/Final.

By Order

> ;‘J&
.%s/sistan%l{ggistrar (L.P.)

No: UoSMU—-Cr  RGLP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Khushboo Abrol, Advocate

...... for information and necessary action.

,@s/sistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No22CY ch> vy JRGILP Dated: !'!'. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Gupta

S/0O Sh.Subash Gupta

R/O W.No 6, Near Shiv Mandir, Tehsil Billawar, District Kathua, A/P H.No
33 Indira Colony, Talab Tillo Jammu, Pincode 180002

vide Notification No.1027of 2022/RG/LP dated 28.07.2022 has been declared

as Absolute/Final.
By Order
@istant i%e?ist%P.)
;

No:UoNS1—-§ 7 RGAP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sahil Gupta, Advocate

...... for information and necessary action.

boirre—

.ftisistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

NOTIFICATION

No:X)2.SS <4 yed )l /RGILP Dated: !\ . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sobia Kosser
D/O Sh.Jung Baz,
R/O Dhandkote, Tehsil Darhal District Rajouri, Pincode 185132

vide Notification No0.682 of 2022/RG/LP dated 30.05.2022 has been declared

as Absolute/Final.

By Order

@stan&t’ﬁt’g%r/m (L.P.)

No: L{ 0. G% -6 RGP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sobia Kosser, Advocate

...... for information and necessary action.

A%sistant Rz%r (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: W Ch kDo Y /RGILP Dated: !!. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Bilal Khan
S/O Sh. Shamsh Din Khan
R/O Malti, Tehsil Billawar, District Kathua.

vide Notification No0.1923 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order
&
A&sistant Rezglstrar (L.P.)
No: Yox.bb 1™ RGP Dated: || .09.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Kathua.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Bilal Khan, Advocate
...... for information and necessary action.

Aafistant Registrar (L.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

NOTIFICATION

No:ﬂ&?@ﬁv/@»{ /IRG/LP Dated: ![. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shivani Dubey

D/O Sh.Romesh Kumar

R/O Extension Sector 3, near St. Paul Convent High School, Gangyal, Tehsil
& District Jammu, Pincode-180010.

vide Notification No.303 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

he—
sistant Registrar (L.P.)

No: UcY7Y ~S0 RGP Dated: LI .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

4. Secretary, Bar Council of India, New Delhi.

5. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shivani Dubey, Advocate

...... for information and necessary action.

Axs/sistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

Noﬁlg%wy{w)cm IRG/LP Dated: [[. 09.2024

Provisional admission as ‘an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rittu Kumari

D/O Sh.Lal Chand Bhutyal

R/O Bhajmasta, Tehsil Ramban, District Ramban.

vide Notification No.635 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

e
Aqsslstant egistrar (L.P.)

No: UMK\ — %7 RGP Dated: (| .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi. ,

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rittu Kumari, Advocate
...... for information and necessary action.

fore

Assistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: 228 & )4y IRGILP Dated:!| . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shivam Andotra
S/O Sh.Karan Singh Andotra
R/O W.No 6, Kirpal Khokhyal, Tehsil Nagri, District Kathua Pincode 184101

vide Notification No.1048 of 2022/RG/LP dated 28.07.2022 has been declared

as Absolute/Final.

By Order

Apsistant Repisirar (L.P.)

No: Y40 5Y -2 C RGP Dated: | \.09.2024
'Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '
7. Mr. Shivam Andotra, Advocate
...... for information and necessary action.

%s/sistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No:wcfé ey . IRGILP Dated: !l 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Supriya

D/O Sh.Janak Raj

R/0O H.No.359, Vishwakarma Chowk, Digiana, Tehsil and District Jammu -
180010

vide Notification No.121 of 2022/RG/LP dated 25.02.2022 has been declared

as Absolute/Final.

By Order

€ —
faisistant Registrar (L.P.)

No: oY E 363 RGP Dated: 1| .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Supriya, Advocate

...... for information and necessary action.

Aqisistan%égm (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No:>>wéf\5'{\l<9>€4 IRGILP Dated: /. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abhimanyu Singh Wazir
S/O Sh.Balraj Singh Wazir
R/0O H.No.263,Pacci Dhakki, Tehsil & District Jammu, Pin Code-180001
vide Notification No.45 of 2023/RG/LP Dated 10.02.2023 has been
declared as Absolute/Final.

By Order

%sfistantﬁlﬁegistrar (L.P.)

No: (’/O 3ol || RG/LP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhimanyu Singh Wazir, Advocate

...... for information and necessary action.

Assistant é}gljgﬁikr@f.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No£> - b D) | /RGILP Dated:|| . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vikrant Choudhary

S/O Parshotam Lal

R/O P.O Arnia, H.No.15, W.No.12, Tehsil Arnia, District Jammu, Pincode
181131

vide Notification No.1074 of 2022/RG/LP dated 28.07.2022 has been declared

as Absolute/Final.

By Order

hpz—

@istant Registrar (L.P.)

No: 21N - [©\___RG/LP Dated: _{[ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vikrant Choudhary, Advocate

...... for information and necessary action.

e—
‘ZI'SSiSta"t Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 2262 ah > Ol /RGILP Dated: /1 . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shivam Trisal
S/O Sh.Manesh Trisal
R/O Noorpora, Tehsil Awantipora, District Pulwama-192122

vide Notification No0.1192 of 2023/RG/LP Dated 05.06.2023 has been

declared as Absolute/Final.

By Order

Aﬁsistan Registrar (L.P.)

No: (163>Q~>:7 RG/LP Dated: |\ .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. .

4. President, District Bar Association, Puiwama.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shivam Trisal, Advocate
...... for information and necessary action.

@istant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No:22bY 4.y ) ' /RGILP Dated: L. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asif Malik
S/O Sh.Rashid Mohd
R/O Balad Jammu. A/P Malik Market, Channi Rama, Jammu.

vide Notification No.1008 of 2021/RG dated 14.09.2021 has been declared as
Absolute/Final.

By Order

/s(ﬁistaré'ﬁ’eﬂém.P.)

No: L{ oX2% -2 RGP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Asif Malik, Advocate

...... for information and necessary action.

Assistant ﬁe@ML.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

NOTIFICATION

No: 2265 #4405 JRGILP Dated: !|. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Dapinder Singh
S/O Sh.Gajan Singh Dutta
R/O H.No.183, Sector-C, Sainik Colony (Chowadi), Jammu

vide Notification No.1028 of 2023/RG/LP Dated 01.06.2023 has been

declared as Absolute/Final.

By Order

Aﬁsistanéi%éﬁ'fm/r (L.P.)

No: 1622642  RGLP Dated: | | .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Dapinder Singh, Advocate

...... for information and necessary action.

Aassistant egistrar (L.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 2> bb~cl > oo IRGILP Dated: L!. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Saniya Aryan

D/O Sh.Ashwani Kumar

R/O H.No.440, Shiv Vihar Janipur Colony, Tehsil Janipur, District Jammu-
180007

vide Notification No. 1179 of 2023/RG/LP Dated 03.06.2023 has been

declared as Absolute/Final.

By Order

Assistaﬁ@@m.P.)

No: 702U4 - 2 Reip Dated: | 509.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Saniya Aryan, Advocate

...... for information and necessary action.

Agistaréﬁzg%ﬁ‘ (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 6] Q{") 2> /RGILP Dated: |{.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rahul Bhagat

S/O Sh.Phulail Singh

R/O Village Thuba, Tehsil Bhaderwah, District Doda.

vide Notification No.1157 of 2023/RG/LP dated 03.06.2023 has been declared
as Absolute/Final.

By Order

@tantﬁﬁﬁe{’é%r/(hp.)

No: 10256 ~ b2 RGAP Dated: | | .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Badherwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rahul Bhagat, Advocate
...... for information and necessary action.

ok

Assistant Registrar (L.P.)

y



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: 2> EL ok y >y JRGILP Dated: (. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Dheeraj Vinod Koul

S/0O Sh.Vinod Kumar Koul

R/O Uttersoo, Shangus, District Anantnag.

A/P Near Nand Pubic School Dogra Nagar, Muthi, Jammu.

vide Notification No.1013 of 2021/RG dated 14.09.2021 has been declared as
Absolute/Final.

By Order

. —
A%ssistant Registrar (L.P.)

No: 70386472~ Re/P Dated: ([ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Dheeraj Vinod Koul, Advocate
...... for information and necessary action.

At\svsistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No:DY £9 Q{\JLD)/U‘ IRGILP Dated: ! [.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Swapnil Jasrotia
S/O Sh.Shamsher Singh
R/O Ward No.3, VPO-Jnaglot, Krishna Colony, District Kathua.

vide Notification No.1137 of 2021/RG dated 14.09.2021 has been declared as
Absolute/Final.
By Order

b —

Agss/istant Registrar (L.P.)

No: ? 03] =50 RGP Dated: ([ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Swapnil Jasrotia, Advocate

...... for information and necessary action.

Aﬁstant Registrar (L.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: >,>7o-aé>a‘>g /IRG/LP Dated: /. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nipun Sharma
S/O Sudershan Kumar Sharma

R/O W.No.10 Rajbagh, Kathua, Near ABC Montessori School, District
Kathua

vide Notification No.1081 of 2021/RG/LP dated 14.09.2021 has been declared

as Absolute/Final.

By Order

. he —
sistant Registrar (L.P.)

No: 905%/~%7 RG/LP Dated: _(|.09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nipun Sharma, Advocate
...... for information and necessary action.

Aﬁs/istantﬁﬁzgistrar (L.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: B.D:H““(w)fow. /IRG/LP Dated: (( . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishal Pathania
S/O Sh.Dhrub Singh
R/O W.No-17, Partap Nagar, Fish Farm Road, District Kathua.

vide Notification No.1156 of 2021/RG dated 14.09.2021 has been declared as
Absolute/Final.

By Order
i —
@tant Registrar (L.P.)

No: YUeU71—Th~ RGP Dated: \| .09.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vishal Pathania, Advocate
...... for information and necessary action.

AQ.SVSIS ant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 22715 - 5| 2> /RGILP Dated: 1/ . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Karan Sharma

S/O Sh.Arun Kumar

R/O H.No.36, W.No.12, Main Bazar, Tehsil & District Udhampur, Pincode-
182101

vide Notification 161 of 2023/RG/LP Dated 13.02.2023 has been declared as
Absolute/Final.

By Order

Qg}sist%ﬁ?&%s/tm/r (L.P.)

No: You11—-&Y RGP Dated:\\ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publlcatlon in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Karan Sharma, Advocate
...... for information and necessary action.

A{S/istant Registrar (L.P.)
\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 21% ob5)l /RGILP Dated: ({.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shakoor Ahmed
S/O Sh.Manier Hussain
R/O Sakhi Maidan (Hut), Tehsil Mendhar, District Poonch -185111

vide Notification No.128 of 2022/RG/LP dated 25.02.2022 has been declared

as Absolute/Final.

By Order

Acssistant Reg}?ls rar (L.P.)

r
No-UOU LS O~ RGAP Dated: |\ .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shakoor Ahmed, Advocate
...... for information and necessary action.

Aisistant R@g%(L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No: 27/ aé)a% IRG/ILP Dated: {.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sunil Dogra

S/O Sh.Yash Paul Dogra

R/O H.No. 856/B, Janipur Colony, Jammu- 180007

vide Notification No.129 of 2022/RG/LP dated 25.02.2022 has been declared
as Absolute/Final.

By Order

és/sistané;;istrar (L.P.)

No:UbU O™ . S ino _RGLP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sunil Dogra, Advocate

...... for information and necessary action.

e
%ss/istant Reézstrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No:M>75= af 22> {/ IRGILP Dated: //.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Khushhali Bashisht

D/O Sh.Mool Raj Sharma

R/O Kah Pohta Dansal, Village Slay, Tehsil Dansal, District Jammu, A/P
Dogra Nagar, Lower Durga Nagar, Raj Vihar Enclave Lane No.15 Jammu,
Pincode 181205

vide Notification No.600/2022/RG/LP dated 27.05.2022 has been declared as

Absolute/Final.
By Order

Aﬁsistant Regis;rar (L.P.)

No:L@S ol —obh RG/LP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Khushhali Bashisht, Advocate

...... for information and necessary action.

Z—
Assistant Registrar (L.P.)
"



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

NOTIFICATION

No: 2>/ é‘\glé 3/@)/&/- IRG/LP Dated: /(. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Himanshu Parihar

S/O Sh.Kiker Singh Parihar

R/O W.No 64, H.No 73, SwaranVihar, Tehsil & District Jammu, Pincode
181205

vide Notification No.1875 of 2022/RG dated 11.11.2022 has been declared as
Absolute/Final.

By Order

A&istanéf{gé}gﬁr(L.P.)

No: L!@S 0]~ VX  RG/LP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Himanshu Parihar, Advocate

...... for information and necessary action.

Aissistaé?gg%r (L.P.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 2277/ cvé 2+2% IRGILP Dated: //.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saqib Iqbal Shoket
S/O Sh.Mohd. Igbal
R/O Dehri Ralyote, Manjakote, District Rajouri Pincode 185131.

vide Notification No0.1969 of 2022/RG/LP dated 14.11.2022 has been declared

as Absolute/Final.

By Order

want Reé’is%%?(hP.)

No: YoSIY—2N  RGLP Dated: |\ .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Saqib Iqbal Shoket, Advocate
...... for information and necessary action.

)74/
Assistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: )lhl%—a{) y ) L. IRGILP Dated: /. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tanya Sharma

D/O Sh.Vijay Kumar

R/O 537-A, Gandhi Nagar, Tehsil & District Jammu-180004.

vide Notification No.112 of 2022/RG/LP dated 25.02.2022 has been declared
as Absolute/Final.

By Order

&E—
%Sjistant Registrar (L.P.)

No: YUoSAN 2 RGP Dated: |\ .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tanya Sharma, Advocate

...... for information and necessary action.

Assistant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2279 K’é 1) {/ IRGILP Dated: // . 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shivam Mehra
S/O Sh.Jatinder Mehra
R/O H.No.171, Prem Nagar, New Plot, Tehsil & District Jammu.

vide Notification No.77 of 2024/RG/LP dated 20.02.2024 has been declared

as Absolute/Final.

By Order

Aszistant Registrar (L.P.)

No: UL@S 2\~  RGLP Dpated: |\ .09.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

o) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shivam Mehra, Advocate

...... for information and necessary action.

hao
Assistant Registrar (L.P.)

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K

NOTIFICATION

No: D22 ol )e) /. IRGILP Dated: /(.09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sayed Hussnain Abbas

S/O Sh.Sayed Baghdad Hussain Shah

R/0O Balakote, Tehsil Balakote, District Poonch.

vide Notification No.79 of 2024/RG/LP dated 20.02.2024 has been declared
as Absolute/Final.

By Order

, &
%s\smtant Registrar (L.P.)

No: YoS27—- YU RGP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sayed Hussnain Abbas, Advocate
...... for information and necessary action.

: €&
ﬁs/smtant Registrar (L.P.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: LL%#%;JL IRG/LP Dated: //. 09.2024
Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mayank Bali
S/O Sh.Rakesh Bali
R/O 381, Sector-5, Channi Himmat, Tehsil & District Jammu-180015

vide Notification No.2112 of 2023/RG/LP dated 28.09.2023 has been declared

as Absolute/Final.

By Order

%s‘smtant egistrar (L.P.)

No: Y0SUU_ Se  RGLP Dated: || .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mayank Bali, Advocate

...... for information and necessary action.

©—
Assistant Registrar (L.P.)

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: >>8>‘% >/, IRGILP Dated: //. 09.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Niharka Bamotra
D/O Sh.Ashok Kumar
R/O W.No 10 Tallian Mohalla, Teshil & District Reasi, Pincode 182311

vide Notification No0.628/2022/RG/LP dated 27.05.2022 has been declared as
Absolute/Final.

By Order

sistant Régistrar (L.P.)
wan e

No:UOSS|— S L RGLP Dated: [| .09.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Niharka Bamotra, Advocate
...... for information and necessary action.

Assistant Regm (L.P.)
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